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THE PREVENTION OF CRUELTY TO
ANIMALS (AMENDMENT) BILL, 1982.
(Contd).

SHRI R. RAMAKRISHNAN (Tamil Nadu):
Mr. Deputy Chairman, Sir, I thank you for the
opportunity. I will be very brief. This is a very
important Bill or rather some amendments have
been brought forward to a very important Act
which was passed in the year 1960. I am very
thankful to the hon. Minister for being here along
with his State Minister. Sir, India is the land of
Ahimsa and a land of Gandhiii. It is a laud where

thousands of years ago, our sage Tiruval-luvar in
Tamil Nadu said:

"ARIVINAN AAGUVADHYV PINDO
PIRATHIN NOI THAIY NOI POL
PORRAKADAYI"

It means: Think of the
beings which are existing in the world
like your own and help alleviate them.
Why am 1 saying this? When the Preven
tion of Cruelty to Anim;-.
brought forward in 1960. tention
was to codify all the existing rules anc procedures.
The present Bill or amend merit, as the
Memorandum envisages wants to make certain
amendments to thi Act in view of the past 20 years'
ex perience. But I am very sorry to «ty tb»

sufferings of all
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barring some administrative changes which you
have proposed in the composition of the
Board, there is nothing much in it. You also
want to give' it a name which will give it an ail-
India character, namely, Animal Welfare Board
of India. You arc also making some
administrative changes in the Board of
Qirectors of this Animal Welfare Board—
There is nothing of a very substantial nature
which has been included in the amendments.
Mo doubt, whatever amendments have been
brought forward arc very welcome and
laudable, but thijy are not of a major nature.
Why am [ saying this? The enforcement of this
Act has been observed more in the broach than
in the observance. The rules have been
breached very often. We have seen many times
in urban India and rural India that the animals
are being subjected to. untold cruelty and
sufferings. I will give you an example. In the
original Act or iiccording to the rules framed
under the original Act, for large bulfcck or
large buffalo, the maximum' load which can be
taken is: If the two-wne'eled vehicle is fitted
with ball bearings, it is 1800 kilo-grames; if it
is fitted with pneumatic tyres. 13 SO
kilogramas and if it is not fitted with pneumatic
tyres, 900 kilograms. But in actual practice, we
know that the animals are made to pull or two
animals are made to pull at least twice the lo%d
permitted by the rules. Another example is that
of dhobies. According to rules, the maximum
load that can be put on a donkey is 50
kilograms. Actually we see that there are two
or three heavy loads of clothes and one boy or
man sitting on it. These overloaded donkeys
are everyday sights,

AN HeVN. MEMBER: What about the
human beings?

SHRI R. RAMAKRISHNAN: What I am
saying is that the rules framed under this Act
are not being observed. What is more
important is' this. One of the amendments to
the original Act envisages that the fine may
be Rs. 10/- and it may extend to Rs. 50/-. In
the original Act the maximum fine was Rs.
50/-. Therefore, there is no change absolutely
and there is no element of deterrent punish-
ment at all in tha Act or Bill. The maximum
imprisonment envisaged is only 3
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months simple imprisonment, 1 would like
to know on this occasion from the Minister
whether he or his department has got any
statistics of the persons prosecuted and
punished under this Act far the last 20 years.
Why 1 am wanting this information is, I want
to tell the hon. Minister that the total
number of  persons who  have been
prosecuted  under the Act is very low and if
you take the comparison in India, the number
d? persons prosecuted in the South and action
taken in the South is much more than in the
North.  That is  whjr [ welcome the
amendment given by our hon. lady Mbri-ber,
Shrimati Usha Malhoira. She  has given
an amendment saying that the location
df headquarters of the Animal Welfare Board
should be at Madras. I wholeheartedly
endorse the  amendment and 1 hope the
hon. Minister  will be gracious enough to
accent this amendment. In South the number
of SPCA's is much more than in the North
and they are quite active. And on this occasioil
I would like to suggest to the Hon. Mmisler ii
\ery important lacuna which I think- he must
consider and bring forward an
amendment under the Act at an early stage.
The offences punishable under section 11(1)
of the Act are not  cognizable within the
meaning of the Criminal Procedure Code of
1974. You wiU see that offences under section
11(1), sub-sections (1). (m), (n) and (b) only
are made cognizable offences under the
Original Act. Actually if the Act is to be
enforced, powers should be given to the State
Governments to issue necessary instructions
bdth to the SPCAs arid to the police. All the
offences listed under section 11(1) should
be made cognizable within the ambit of the
Criminal Procedure Cdde of 1974. Therefor, 1
would request the hon. Minister to see that this
amendment is brought forward at the
earliest. Are you aware, the SPCAs
function under the  control of the Animal
Welfare Board and itis very necessary that
though you have made a very
representative character of the Board, the
chairrtMh of the Board should bo a non-
of$cial, who has varied experience, like the
retired Chief Justice of High Court or some
such person, who has not only moral but soelal
sense of dealing #iih the things.  He should
not be a g»v-
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ernment official,, who amongst his mul-
tifarious governmental duties will not have
full time to devote to this cause.

Then the total number of persons for
representation to municipal corporations have
been reduced 'from 'five to two. I do not know
the rational whieh his weighed with the
Government to reduce the number. In the
original Art Municipal Corporations of
Bombay, Delhi, Madras ,hd Calcutta were
there and one other Municipal Corporation
had to be taken from all orfer fadia. Now you
are reducing it from five to two. I do not
know which are the municipal corporations
you are going to take in this.

THE MINISTER OF AGRICULTURE
ANi* RURAL BBVBLGP-MBHT AND
CIVIL SUPPLIES (RAO > BIRBNDRA
SINGH): By rotation.

SHRI R. RAMAKRISHNAN: 1 just
wanted to know this.

Before 1 conclude I would only say that
there should bje some attention paid to the
state of the slaughter houses. No doubt, we
are not in h position to completely ban this
slaughter.. Though I am a vegetarian, cannot
advocate  vegetarianism  throughout the
country, but the manner in which they kill the
animals leave much to be desired and animals
are put to lot of sufferings, I would very much
request the Minister to see that something is
done about this.

There is one thing more. Now-a-dayj it has
come in the newspapers also that there is some
practice particularly prevailing in the northern
part, of India four- getting the soft skin of the
lambs. Even the premature she-goats are
forced to deliver the babies and the soft skin is
taken out. In actual practice it means a lot of
cruelty to these animals. Then these
Vanamahatsava and SPCA weeks are
celebrated all over India. They are observed
jUst ag a formality add after that no follow up
is there. There should be some sense of edu-
cation among the rural, semi-urban and urban
masses on behaviour to
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animals. There should be a lot of publicity
given to the necessity for being very soft to
animals.

And I only conclude by again quoting from
our sage saint Tiruvaliuvar which the hon.
State Minister wiil appriciate:

"Nalla  anappaduvadltu Yaduniii
yadu onrum koilamai shutum neri."

This means, the best motto for a person in life
is, do not make any living being suffer.

With these word I wholeheartedly support
this Bill.

SHRI P. N. SUKUL (Uttar Pradesh): Mr.
Deputy Chairman, Sir, it is realy rather
unfortunate that In this land of Buddha,
Mahavir and Gandhi we are obliged to
consider the need for enacting a law to
present cruelty to animals. All our incar-
nations, all our religious leaders, saints and
sages, as well as our poets, painter; and
seulptors; they have all drawn our attention to
this oh* fact that all living beings are
alike.

[The Vice-Chairnutt (Sfert R. R*mskrf-
slian in the Chair. 1

Why? Because they all have soul—th:
Atma. And one soul is Hfce any other sdul. So
we are all alike and we must hav* the due
respect for ail. Not to speak of animals, which,
for the purposes of this Bill, include brids and
insects as well, onr scriptures even prohibit
felling of green trees, because these trees also
have souls and to avoid suffering to plants and
trees, we should riot fell even green trees In
fact, by our very nature, non-violence should
have been in our blood and we should behave
in a really humane way towards these animals
who cannot express their pain and agony like
we homo sapiens. But when we find that mass
murders ia cold blood are being committed in
this ccjgptry and Innocent women and children
are being done to death in & human way, I
wonder whether wr really interested in
preventing cruel!)' to animals. However, sinee
the Prevention of Cruelty to Animals Act is
already diere and oh the basis bt our
experience dining the last two decades, certain
amendments
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have been proposed therein, I suppon these
amendments. But while supporting the Bill, I
cannot forget that once in our own land there
was a mighty king who readily agreed to pars
with his own flesh and blood ju3t to save the
life of an injured bird. The name of that king
was Shivi as you must have read in the
scriptures. There was another sage loo who,
likewise, gave his own flesh and blood to
save the Hfe of an injured bird and during his
adolescence, even the Siddhartha, who later
became Gautam Buddha, also saved the life
of an injured swan from the cruel cUithes of a
hunter when mat swan had fallen into his lap.
These persons were really epi-toms of
kindness not only to animal? but to all living
beings.

In our Bhagwad Gila, Lord Krishna says
that there is absolutely no difference between
a Brahman, a Pariah and a dog. So all have to
be respected. This was our motto: We are all
alike—all Jiving beings. Therefore, Sir, our
moral  degeneration is colossal and
consequently we have to have an Animal
Welfare Board. Now whether we call it the
Animal Welfare Board of India or simply
Animal Welfare Board, it hardly makes any
difference for the animals who only deserve to
be spared of all the cruelty that is inflicted
upon them. But, Sir, again, Ifajt to understand
how can we prevent this cruelty when some of
us want to do Karakuii caps, knowing it fully
well that these caps are made of. ..

SHRI SYED SHAHABUDDIN (Bihar):
Mink coats also.

SHRI P. N. SUKUL: I will mention it, Sir.
Just have some patience. I do not know why
some of us want to don karakul i caps
knowing that it is made of the skin of an
unborn lamb whose mother is made to abort
him and within 24 hours, in front of that
mother, the skin of that Jamb is peeled off just
like the skin of a banana—Similarly, for
mink coats too skins are peeled off. Just for a
handful of silver our tuskers are kiued with
poisoned MBOWS and when thsv fall on the
ground,
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with axes their tusks ar; severed lion the
bodies.

How painful it must all be! AH tbe« things
have to be prevented if this Act has to be
really successful is our country-

What is more, Sir, 1 have seen with ray own
eyes that so many of us who keep animals
either to use them as beasts of burden or for
pulling carts and carriages or even as pets at
home, do not feed them properly, they are kept
starved. In my bumble opinion, keeping an
animal starved is a more heinous crime than
killing and that is why there must le
exemplary punishment for all those who""
keep animals but don't feed them properly. In
this Bill you have suggested a minimum fine
of Rs. 10. In my humble opinion, their
minimum fine is inadequate and it will not oe
able to achieve the ends of this Bill or the Act.

Sir, we also find that there is a provision
with regard to providing sheds. That should
be there. In each city there are carts, carriages,
tongas and so on, but the sheds are not there.
In the scorching sun, for hours together, these
poor animals have to wait for passengers and
for want of proper sheds they suffer from rain,
sun and inclement weather. So, what I would
suggest that there should be adequate
provision of these sheds for ihe welfare of the
animals.

As our honourable friend—who is now
sitting on the Chair—has said just a little
while ago, the condition of our slaughter-
houses is very bad, most unhygienic and very
cruelly goats, sheep, cows and buffaloes are
done to death there. I would suggest that the
slaughterhouses should be modernised all
over the country as early as possible and if at
all we have to kill these animals to consume
them, we must also ensure that the killing is
as painless as passible.

Sir, veterinary facilities are most inade-
quate in our country there arc five lakb and
odd villages on the eountry and there are only
5,000 and odd veterinary hospitals. It means
that for one hundred villages on an average
there is only one veterinary hospital and this
proviSion is
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hope that the Committee will also come out with
suggestions for improvement in this regard. ¥ 1 Frar
T " F Fgr w7
Personally, Sir, I would also suggest that there  #gr | & gy 3=

should bs provision for cattle insurance. If you @ W

really want to prevent cruelty to them, there . W _"-m
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SHRI SANKAR PRASAD MITRA
(West Bengal); Mr. Vice-Chairman, Sir, the
historical and cultural aspects of the matter
have brilliantly been dealt with by the other
speakers. The main purposes of the amending
Bill appear to be four. No. 1; The Animal
Welfare Board constituted in 1962 is
proposed to be given a national character and
would now be called the "Animal Welfare
Board of India" which would be a broad-
based body. No. 2; to make provisions for
rescue homes and .shelters lor arimals.
Number ?:, to prohibit malpractices for
improving lactation. And number 4: to
control and supervise experiments on
animals.

The crying need of the hour, Sir, as in the
case of the Illackmarkcting Act, amendments
to which were passed yesterday, is the strict
implementation of the provisions of the
Prevention of Cruelty to Animals Act, 1960,
which would include these amendments,
coupled with incessant educative propaganda
by a uell-knit machinery which is >0 operate
under the supervision oi ihis Ail-IDdui HoarJ.

What is ihe poskioo today? What is ihe
actual state of affairs'? lhe other speakers
have given many examples. Let me die a few
instances. If you go to the k.tthals of any of
the metropolitan chits u! India where milch
cow and buffaloes are kept, you would find
that they are injected every day for
improving lactation and the milk that is
produced out of them is supplied to the
customers for consumption. Many of their
calves are deliberately injured in order that
they could be »old m the market as quickly
as possible. Secondly, particulai ly in
metropolitan dues, which aro thistly
popula'.ad, lac
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methods of catching street dogs, which
constitute a menace to the public, are still
primitive and cruel, apart from the ne-
gligence of the authorities concerned to act
promptly and diligently. Thirdly, Sir, go to
the slaughter houses. In the city of Calcutta,
there is a voluntary organisation called "All
Lovers of Animals Society". I was informed
only the other day by one of the active
members of this organisation that one of the
slaughter houses was supplied with modern
instruments for painless killing. But the
slaughter house people are unwilling, are
reluctant to use this machine because they
are afraid of being electrocuted.

Then, Sir, there are prejudices of con-
servative sections of various religious
communities regarding the methods of killing
the animals or birds for human consumption.
In a secular society, no law can be applied to
such prejudices. These prejudices can only be
removed by educative propaganda. These
methods which are applied in temples,
mosques and various other places are not
only cruel but they are barbarous and
uasuited to a civilised community. But the
practices are going on because we have failed
to convince our own people.

Sir. the medical facilities for animals ate
also inadequate even in the urban areas, not
to speak of, the villages. Then agiin beasts of
burden are mercilessly treated and the
agencies to stop these cruelties are either
inadequate or easily purchaseable.

These ate the various problems, various
difficulties which the authorities have to face
and the law-implementing authority has to
face them boldly and courageously if this Act
is intended to be sincerely and seriously
applied.'

It should however be admitted. Sir, that in
recent times arrangements have been made,
in fact, elaborate arrangements have been
made, in many of the States for wildlife
preservation. I have seen some of these
arrangements in the States of Bihar, Kerala,
Assam, Rajasthan and West Bengal in their
reserve forests ot sanctuaries, aiid I hope the
problems that these forests and sanctuaries
are facing—problems of poacr-
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ing, of indiscriminate hunting expeditions by
the rich and the affluent, etc—would soon be
overcome.

The Government should also pay more
attention to better maintenance and pre-
servation of zoological gardens and the
environmental problems of these gardens.
You will be surprised to know, Sir, that in
one of the zoological gardens in our country,
of which we were all proud, something very
strange has recently happen-ld. A portion of
the land ofthat zoological garden has been
leased out and a five-star hotel complex is
coming up there. How a five-star hotel
complex in the metropolitan city of Calcutta
would improve the atmosphere of the
zoological graden my small intellect fails to
understand, {Time-bell rings).

Sir there are all matters to which I dra-v
the attention of the hon. Minister and I hope,
since this is a Concurrent subject—a subject
in the Concurrent List of our Constitution—
you would take some active steps in (his
behalf.

With these few words, Sir, I support the
Amendment Bill.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The time given for this
Bill by the Business Advisory Committee is
over. So, since there are four or five speakers
more, | would request them to be a little brief
so that we can conclude the Bill today. Shri
S. K. Sahu.

SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Vice-Chairman, Sir, I stand to
support this Bill. The aims and objects of this
Bill as presented in this House are very clear
but while we go through and discuss the Bill,
I would like to say some thing.

We have already discussed in "this House
the cultural and traditional background of
kindness to animals in this country which has
been there for thousands of years. But. more
than that, it has alio been stressed that for
reasons of economy, still 70 per cent of our
population depends on agriculture. But since
mechanisation has not come in a big way into
the agricultural sector, our people depend on
the bullock. Not only that. Bullock carts carry
more
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ki.ometre tonnes of goods than the Indian
Railways in which we have invested thousands
and thousands of crores in this -f country today.
So, for the country's development, it is
necessary that there must be something for the
development, care and maintenance of the
animals. This is necessary if we want that our
economy should develop.

While having a technological approach to
the problem, we have to say another th.'ng
also. The world is facing an energy crisis and,
as you know, where science and technology
is concerned today, animals are not only the
carriers of goods or are used for ploughing thj
fields but they also give us potentialities for
creating energy by which millions of people
cau cook their food. So, whatever Lord
Krishna told or Bhagwan Buddha told cannot
be neglected in a country like India where agri-
think this
Bill is very important and it should be given
more time and there should be a more serious
thought over the  problem. Sir, in this worjd,
science and technology is changing very fast,
but still we hav; to see that in the present days,
whatever we may say, what is more necessary
is the implementation of the laws. It is very
difficult to implement the laws. By what was
said or done by Bhagwan Buddha or
Lord Krishna, the society carried a sense of
purpose, a sense of dedication to the animals.
But now whatever law you may pass in the
House. 1 would humbly submit, cannot be
enforced properly in a vast country of so
many villages where we have the largest
population of cattle, of cows and bullocks, in
the whole world. It is not possible that these

culture is the prime factor. Sir, I

laws can be implemented everywhere.

So, Sir, I not only support this Bill but I
would also humbly submit to the hon.
Minister that there must be a national con-
sensus which must be created ahout the
utility of taking care of the health of the
animals and giving them proper care in the

interest of development of the society.

Then, coming to the Bill, I would like to
humbly submit that it is true that there has
been some new thought which has been
injected in the Bill, like naming it as the

Animal Welfare Board of Indh, to
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give it a national character. Very correct It is
said here:

"three persons who, in the opinion of
the Central Government, are or have been
actively engaged in animal welfare work
and are well-known humanitarians, to be
nominated by die Central Government."

But India is such a vast country. How can
that be considered adequate? Many people
have dedicated their lives for love of the
animals, who have done yeoman's service to
the country and also for preservation of
wildlife, like Dr. Sahm Ali who has become a
world known figure for preservation of the
rarest species which are going to be extinct
from the country.

Then I pose a question here. It is a question
addressed not to the Minister or the
Government but to the society in general. We
see the purpose of the original Bill which
came in 1960. It was mainly to see that the
animal life is protected. We have enacted so
many laws like Preservation of Animals Act,
this Act, but we see that the rare species are
going, to be extinct from this country. For
some reason or the other, for commercial
reasons, we find that their number is
depleting. It is a national calamity for the
country because of three things. These
animals are there not for tourists or other
things. They are necessary from the point of
view of ecological balance also. Sir, if we do
not maintain, as rightly pointed out by the
previous speaker, the social environment, the
natural environment, if we allow one to be
extinct, the other cannot survive.

Then I come to the other point. The Indian
economy is dependent on bulicck-cart.
Whatever progress in science and technology
we may have made, we cannot ignore it: If we
analyse it in actual terms, we find that, in
spite of spending thousands of crores of
rupees on the development of Railways, the
bullock-cart is still the main carrier of goods.
As I was saying in the beginnir more in terms
of kilometres and tcufti*ge than the Railways
or the Airways So we see ihe importance of it.

Now, coming to the Bill, I was trying *

to say that the Government should bring
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a new thought and a comprehensive Bill
where we can lake into consideration ihesc
new developments. Then we have 10 develop
some institutions. We cannot really say: You
are the people who have io keep them and
you have to feed them. When the people are
under-fed, how can we force them to feed the
animals? Whatever rules you make, I
apprehend that all these noble ideas and pious
wishes expressed in the Bill, cannot bear
fruit. I would like to ask you one thing. It is
true that some cruelty is done deliberately.
We punish them. There is nothing urong in it
But, Sir, in this country we have the largest
anmial stock in this world. If we say that any
police officer above the constable can
prosecute any keeper of an animal, who is not
giving proper food, half of the people of India
would reprosecuted. It is a very funny thing.
These laws, if we make, cannot be
enforceable. (Time bell rings).

Coming to another pan of the Bill, 1 would
like to say something. 1 hope you wiN give
me more time. Sometimes the laws are made
with very good wishes, but the implementing
and the prosecuting authorities do not think
about the intention of the law. The letter of the
law is followed. If we have many laws like
this. I think it does not help. Instead of that,
what 1 am saying is that the /tteti-service, the
insurance service and also the piujrapole and
ilher things must be improved. There .ire other
very important things in the country. There is
no quality control over the cattle fodder. .
These things should take place.

Dr. Milra told very nicely that there should
be education and propaganda. I'eople must be
aware that cattle is doing immense good to us
and that .we must see that they are properly
maintained. So, many institutional devices
can be found out in the country so that the
animal health can be properly maintained and
improved. That is why the necessary
veterinary bill is coming. I am suggesting
about it, not only the Veterinary Council Bill
which has gone to the Select Committee.

One important thing, we are forg«>lti.ig in
this country today. It is not that ibis country
was without science. It hvt very
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developed science under veterinary also. We
have not recognised vaidya uptill now. Many
cows and bullocks are bene-lited. Even in the
held of medical science, C hinu is taking
acupuncture to other developing countries.
That was in India also. We are forgetting
that. The ve.tenuaty bills which are coming
will also take into consideration the local,
indigenous, pro-duets. It has done immense
good. I sa' .in inscription in Orissa written
after Ashoka"s Kalinga War, saying, "Be
kind to eanimals." There must be places for
treatment of animals. This should be taught.

We foreg! them. We see modern science.
We have the veterinary bill- There ;ire no«
trained people. How ican the people get
benefit? We talk of the common farmer. The
veterinary doctor does not go !o him. So. it is
necessary in this country. Animal has helped
the human society io yiw. It is necessary that
the institutional services for them should also
grow. It w necessary that more fodder,
cheaper fodder, should be produced, an
insurance scheme should come, the veterinary
set vice must take into consideration tbe local
vaidyux, and local, indigenous cheaper
medicines can be produced. These things will
really do some good to the whole country.

C oming to other points in this Bill, it has
been mentioned:

In section II of the principal Act
(a) in sub-seclion (1),—

(ii) in clause (c), for the words "any
domestic or captive animal": the
words "any animal" shall be sub-
stituted;"

Again it is written:

"(iii) in clause (n), for the words "any
captive animal”, the words "any animal
shall be substituted;'

So. Sir, twice they have done it. In one of the
provision they ;ouid have icpl "any domestic
and captive antmat" and ‘n the other they
could have kent "any animal", In both the
places th »);e.ei-ary.
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Then, I only ask a question. Using an animal as
a bail in a tiger or other sane-tuary is not good, li is
cruelly. I wou'd like (he hon. Minister to clarify in
his statement whether cock fight and bird light
come under the entertainment provision or not.
Many common pcopb in these villages enjoy these
games very much. So by this Bill, they may also be
prosecuted because the laws are made here, they
are interpreted by the courts and the prosecution is
done by some other people. So it should be made
clear that these games which are common
entertainment for tee common people of the
country should not come under its purview. Then 1
feel that the provision for prosecution should have
at least another sentence, that is, it should apply
only when deliberately the animal is kept underfed
or put to cruelty because when a man dois not get
food for himself, if he keeps a cow or a bullock,
there is no alternative for him: he cannot teed it. So
he should not be prosecuted unnecessarily. (Time
bell rings) There ars many olhet things, but you
have already rung the bell ;hrice. 1 vill only say
that our animal wealthshould survive. They have
done us immense service and they will be doing us
immense service. Let us try to develop some
institutions by which we can preserve, protect and
develop our animal weuith.

THE VICE-CHAIRMAN iSHRI K.
RAMAKRISHNAN): All the remaining speakers
are requested not to take mote than two minutes
each. Mr. Sukhcleo Prasad.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN;j: The last but one
speaker now, Mr. Dhabe.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Sir, this Bill has got
a wide canvas. India is a country where the
animals are worshipped and where animals
are also sacrificed in temples, in States like
West Bengal and Assam. Sir, the Prevention
of Cruelty to Animate Act of 1960 has a
broad canvas. The definition of the word
"animal" therein says "any living creature
other than a human being" which means that
excepting the human being everything is
covered under this Act. If it had a limited
connotation, the matter would nave been
different. And therefore, under clause 5.
under which the Board is to be constituted, I
find that the number is vers' small. It is stated
that the number of members representing
municipal corporations is being reduced from
five to *wo. When this Bill was passed in
1960, there were four corporations, Bombay,
Calcutta, Delhi and Madras. Now the number
is more than 80. I do not understand why the
number
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has been reduced. I think if you really want
this Bill to be implemented, the number
should be more. But instead of that, it has
been reduced to two. I would like to know
the basis on which it has been brought to
two.

Secondly, I do not find .my provision for
State Boards or regional boards. I would like
to know from the Minister whether the
Central Board alone is going to administer
such an important law, which is very
necessary for our agricultural economy.

Then. I would like to know frou the hon.
Minister in this respect what will be the
powers of the Board or officers in matters; of
implementation of this law. There is no such
thing. Everything is left to rules. No
guidance has been given in the Act itself.

Then, Sir, the most important question
which is very necessaiy is about treatment
facilities, etc. for domestic animals all over
the country. These facilities are small. I find
from the statement that veterinary services or
centres are nearly 50,000. So with such
number, how can you implement such an
important law? Therefore, there must be a
massive programme for expansion of such
centres, otherwise if the animals become ill.
they are bound to be killed and destroyed.

Therefore, the main question is linked up
with expansion of facilities for veterinary
purposes, and from that point of view T will
like the Minister to throw light what is going
to be done. Merely passing a legislation of
this type or bringing forward amendments is
not going to help.

I agree that deterrent punishment is no
solution for such a problem. It requires
immense education, and it is not a field in
which you can enforce the penalty provisions
very deterrently. The main thin? Is the
machinery for implementation purposes. On
that aspect of the Bill I would like the
Minister to throw light.

Thank you very much. I support Hvs
Bill.

W oW (IR A weiT)
ITAATA HETEG, AT ANta
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THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRIR. V.
SWAMINATHAN): Mr. Vice-Chairman,
Sir,Iam very grateful to all the hon.
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Members from this side and that side of the
House for supporting this Bill aud also for
giving very valuable suggestions. Some of the
Members have made very important point.

Shri Arabinda Ghosh mentioned yesterday
about torturing of tigers and elephants. That
comes under a separate Act—called the Wild
Life Act, under which it is being protected
and taken care of. Similarly, Mr. Goswami
also mentioned about poaching that is going
on of caps Rhinos. We are taking care of that
also under the Wild Life Act.

So far as the present Act is concerned, 1 have
to say something. Our great saints like Jesus
Christ, Mohammad Nabi, Buddha and Mahatma
Gandhi have all preached that we should be kind
to the animals. In spite of that we had to bring a
law to prevent cruelty that is being inflicted on
the animals. This is a very unfortunate
situation not only in our country but in the
entire world. Some hon.  Members  have
mentioned about proper veterinary — dispensaries
not being there, with the result that sick
animals cannot be protected. 1 should like to
mention to the hon. Members that we have
got about 13,000 veterinary hospitals  and
dispensaries ~ working in this country.  Besides
that, about 15,000 veterinary aid centres are also
working. Also we have introduced a Bill inuthis
House i to protect and also enlarge the
veterinary  facilities. =~ That  is under  the
consideration of the Joint Select Committee.
So we are taking care of that aspect Also we will

see that more veterinary hospitals and
dispensaries are established in this country.
Many Members mentioned about slaughter-

houses. Sir, the slaughterhouses are being taken
care of. In this project we have plan to construct
slaughter-houses with Rs. 77 crores  to be
spent in the Sixth Plan  period. There will be
centres fti places like goa, Durgapur,
Bangalore, Calcutta, Madras, Hyderabad and
Delhi and one i centre in Jammu and Kashmir.
We | are taking care of all these things.
Therefore, Sir, cruelty to animals is a very
important item whkb we have to take rare of.
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Some Members mentioned about cattle
insurance. That is also taken care of by
our Department. It is in a different line
and not in this Bill. But we are going to
have this cattle insurance scheme.

Sir, this Bill i very important. You
also, Sir, as a Member, while speaking
pointed out certain important things and
quoted some verses from Thiruk-kural of
Thiruvalluvar. Some Members pointed
out that some people indulge in giving
injections to the milch cattle to get more
milk from them. That is very bad and we
are taking care of that also. Earlier it was
not-properly taken car, of- Now that also
come, under this and they will also be
punished.

Many Members said that the punish-
ment is very light and that we are going
to impose a fine of only Rs. 25, Rs. 50 or
like that. Sir, within three years if
anybody commits the same offence, he
will be sent to jail also. But, Sir, we must
also realise that these people who
indulge in this crime are all very poor
people. They are villagers and farmers
and also very innocent people. Without
knowing what they are doing, they
commit the crime. Therefore, Sir, we
have lo be a little lenient and we should
not impose very high punishment which,
if 4hey cannot pay, they will have to go
to jail only. Therefore, Sir, thi is also a
very important point which we have to
keep in mind.

Many Members mentioned about the
Animal Welfare Board. Already we had
an Animal Welfare Board which was
working  very well under the
chairmanship of Mrs. Rukminidevi
Arundale. The Bard was doing very good
work and Mrs. Arundale had earned the
encomiums and praise of our Prime
Minister. Such good work she had done.
Now we are expanding the scope of the
Board. Therefore, this Board will be
constituted very soon and w, will be
selecting non-officials. The Chairman
and Vice-Chairman will be non-officials
only

assure the hon. Members.

The hon. Member, Mr. Sankar Prasad
Mitra mentioned about a five-star hotel
that is being constructed in Calcutta. Sir,
it js true. We have taken objection to
this. Our Prime Minister has also taken
objection to this because they are giving
some land from the zoo where the zoo
dispensary is located. That dispensary
area is being given to a private firm for
constructing a five-star hotel. I also went
to Calcutta to visit that spot. I feel it is
not proper. After that, I had taken up the
matter with West Bengal Government
and also written to the Chief Minister of
West Bengal Government. They are also
hesitating but they want to give and they
are justifying their stand. Anyway, we
have not left it and I can assure Mr.
Mitra that we are taking up this matter—
we are pursuing this matter—with the
West Bengal Government. And some
Members mentioned about the cock
fight. It is a cruel thing. I know as a
young boy in my village, the cock fight
was very popular and 1 used to enjoy it.
But now when I think of it, I find it is a
very very cruel thing. These people put a
very sharp knife and a™o they tinge them
with poison and they tie in the leg and
allow the cocks to fight. It is a very very
cruel thing. That we must stop. Now we
are preventing that also under thig Act.

With these words, I must say I am very
grateful to the hon. Members who have
made very good suggestions. We will
see how best we can accommodate good
suggestions when we make the rules.

With these words, I commend that 'he
Bill be passed.

THE VICE CHAIRMAN (SHRI R
RAMAKRISHNAN): The Question
is:

That ths Bill to ame,.d the Pre-
vention of CruUty to Animals Act,
1960, as parsed by the Lok Sabha, be
taken into consideration."

The ?n.otion was adopted.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We shall now take up
the clause-by-clause consideration of the Bill.

Clauses ? and 3 were added to the Bill.

Clause 4—Amendment of section 4

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Clause 4. There is one
amendment by Shrimati Usha Malhotra.

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): Sir, I am not moving. I
would like to  support this  Bill
wholeheartedly which has come before the
House. I have made a few amendments and I
would request the Hon. Minister to kindly
incorporate those amendments in the Rules
which they are going to frame because the
endeavour of the Government is to codify all
the rules and regulations so as to prevent
cruelty to animals and my endeavour was the
same. As such, I would request the hc-n.
Minister to kindly effect them. But I am not
pressing my amendments since it would not
be possible as we are in a hurry to pass the
Bill.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The question
is:

"That clause 4 stand part of the Bill.'-
The motion was adopted.

Clause 4 was added to the Bill.

Clause 5—Amendment of section 5. THE
VICE-CHAIRMAN (SHRI
RAMAKRISHNAN): To clause 5,
there are two amendments. Shrimati
Malhctra, you are not moving.

SHRIMATI USHA MALHOTRA: No, I
am not moving.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The question
is:

"That clause 5 stand part of the Bill."
The motion was adopted.
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Clause 5 was added to
Clauses 6 to 8 were tdded tt
Clause 9—Amendment of se

THE VICE-CHAIRMAN R.
RAMAKRISHNAN): Th*
amendment to clause 9.  Yoi moving
it, Shrimati Malhotra.

SHRIMATI USHA MA No.I
am not moving.

THE VICE-CHAIRMAN R.
RAMAKRISHNAN); The is:

"That clause 9 stand part Bill."

The motion was adopted

Clause 9 was added to the
Clause 10—Amendment of s

THE  VICE-CHAIRMAN R.
RAMAKRISHNAN): five
amendments to clause 10, ; to 8 by
Shrimati Malhotra not moving them.

SHRIMATI USHA MAI No.

THE  VICE-CHAIRMAN R.
RAMAKRISHNAN): No. by Shri
D. Heerachand.

gt EeNx (af
fma, § w dwET 9w T
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am not moving the amendment.

SHRI R. V. SWAMINATHAN: 1
want to say that so far as the slaughter
houses are concerned, if inhuman
methods are adopted to kill, this Act can
take care of them.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Very sorry. They
are not moving tho amendments.

The question is:

"That clause 10 stand part of the
Bill."

The motion was adopted.
Clause 10" was added to the Bill.

Clause 11

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN)!: Sh.rimati Usha
Malhotra.

SHRIMATI USHA MALHOTRA: I
am not moving amendment.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The question is:

"That clause 11 stand part of the
Bill."

The motion was adopted.
Clause 11 was added to the Bill.

g_lﬁuses 12 to 18 were added to the
i,



333 Prevention [ RAJYA SABHA ] to Animals 334
(Amdt.) Bill, 1983

Clause 1, the Enacting Formula and the (Amdt.) Bill, 1982
Title were added to the Bill. THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House
SHRIR. V. SWAMINATHAN: Sir, stands adjourned till 11.00 A.M. to-
move- MOITOw.

"That the Bill be passed.” The House then adjourned at

forty-eight minutes past five of
the clock till eleven of the clock
on Thursday, the 15th of July,
1982.

The question was put and the
motion was adopted.



